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0 	civOcte for the Respondent(S)... ...................... 
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T0;zz: 	 IT 	7TT "T r ii bu n 1. 

37 2 007 	Post on 26.7.2007. In the meantime 

Applicant will submit the affidavit in correct form 
and order. 

t'v 	 0 

0 	
/P 	 tlbb/ 	 Vice-Chairman 

22.8.2007 	Dr.J.L.Sarkar, 	learned 	Railway 

A 	 0 	 Standing counsel wanted to ascertain the 
0 	

position regarding compliance of the order 

	

t: 	(.1JlrYv< 	
of this Tribunal. 

Post on 25.9.2007. 
0. 	

0 

0 	
0 	Vice-Chairman 

/bb/ 
 

25.9.07. 	Mrs. U. Dutta learned counsel for 

	

I 	 the applicant. 0 and Dr.J. L. Sarkar , learned 
Railway Standing counsel for the 

0 	 Respondents are present. At the request of 

	

0 	 Dr.J.L.Sarkar learned counsel for the 

resnondents case is adiouid to 5.11.07. 
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25.9,07. 	Mrs. U. Dutta, learned counsel foi 

the applicanlj, and Dr.J.L.Sarkar1  learned 

Railway. . Standing counsel for the 
Rspndents are present. At the request of 

Di:J.L.sarkar)  learned counsel for the 

respondents, case is adjourned to 5.11.07. 

Post the matter on 5.1 

ViceChairman 

hn 

It: 

C1à: 
ii.L. 

J.1 2 ' 6t 
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05.11.2007 	. .Dr.J.L.$arkar, learned Railway 

Standing counsel submitted that the 

orders of this Thbunol have already 

been complied with and he wanted six 

weeks time to file compliance report. 

Call this matter on 19.12.2007. 

Membèr(A) 
/bb/ 	 . 

19.12.2007 	Heard learned counsel for the 

parties. 	 . 	 . 

1 

For the reasons recprded separately, ,  

this Contempt Proceeding is dropped. 	ti 

1 (M.R.,Mohanty) 
Vice.  

/bb/ 	 . 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Y Contempt Petition No. 11 of 2007 

in 
Original Application No. 241 of 2006 

Date of Order: This, the 19th Day of December, 2007 
p 

THE HON'BLESHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

- . 	Shri Dulal Kanti Deb 
Ex.Crew. Controller! Loco Inspector 
Under SSE/LOCO/LMG 
Lumding Kalibari 
Pukurpar (Doli Bhawan). 

Contempt Petitioner. 

By Advocates Mrs.U.Dutta & Mr.S.N.TamuIi. 

- Versus- 

Shri K.P.Singh 
Divisional Railway Manager (P) 
Lumding Division 
Lumding. 

.........Alleged Contemner/ Respondent. 

By Dr.J.L.Sarkar, Railway Standing counsel. 

ORD ER (ORAL) 

MANORANJAN MOHANTY, (V.C.) 

Heard Mr. S.N.Tamuli, learned counsel appearing for the 

Petitioner and Dr.J.L.Sarkar, learned Standing counsel for the Railways. 

2. 	. 	Non compliance of the order dated 20.09.2006 of this Tribunak 

rendered in O.A. No. 241/2006 is the subject matter of this contempt 

:proceeding. By  filing an Affidavit, the alleged contemner/Respondent/the 

Deputy Chief Personnel Officer/RRC, has tendered unqualified apology 

for the delay in compliance of the order. It has also been disciothe 
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Respondent (and admitted by the learned counsel appearing for the 

Pefitioner) that the order of this Tribunal dated 20.09.2007 f this Thbunl-

has already been complied with. 

3. 	1 In the aforesaid premises, this Contempt Proceeding is 

dropped. 

OT 

(MANORANJAN MOHANTY) 
VICE-CHAIRMAN 

Jbb/ 
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IN THE CENTRA flThJ:R9TIV TRIBUNAL 

GUWAHATI BENCH, GUWAHATI. 

C.P. No. .............. / 2007 

O.A.No.241of200C 

Shri Dulal Kanti Deb 

Ex. Crew. Controller/Loco Inspector 

Under SSE/LOCO/LMG 

Lumbding Kalibari 

Pukurpar (Doli Bhawan) 

Contempt Petitioner 

-VERSUS- 

	

• 	 (1) 	ShriK.P. Shing 

Divisional Railway Manager (P) 

Lumbding Division 	
SOO 

Lumbding 	
0 

	

• 	 -- Alleged Contemner 

-AND- 

A petition praying for invoking the powe 

of this Horfble Tribunal under Section 17 

of the A.T. Act-I 985 in the matter of O.A. 

No. 241 of 2006 of this Honbie Tribunal. 

The petitioner MOST RESPECTFULLY begs to state as under: 

	

(1) 	That the petitioner in this contempt petition filed the O.A. No. 241/0 seeking for a 

direction for stepping up of pay of applicant to the extent of his juniors in the same cadre 

i.e. CC/LI (Crew Controller/Loco Inspector and other allied benefits. The I-Ion'ble Tribunal 

was pleased to dispose the Original Application (i.e. O.A. No. 24 1/06) with the following 

direction 
"Considering the submissions made as above and in the interest ofjustice 

I direct the applicant to forward a copy of this O.A. as well as the 

representatives already filed by him to the second respondent forthwith 

in any case within 10 days from today. On receipt of the same the second 
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0 , 

respondent or any other competent authority shall consider and dispose 

of the representations by speaking order communicating the same to 

the applicant within a time frame of three months thereafter 

Copy of the order dated 29/9/200 

is enclosed asA,,nexureA. 

That appJicant received a copy of the order dated 20/9/2006 on 27/10/06 and 

immediately submitted a copy of the O.A. and order dated 20/9/06 to the Divisional Railway 

Manager (P), Lunibding Division, Lumbding i.e. Respondent No. 2 in the O.A. on 1/1 1/06 

along with a forwarding letter dated 2/11/06. 

A copy of the said forwarding 

letter is enclosed asAnnexureB. 

That respondent No.2 in the O.A. i.e. Divisional Railway Manager (P) received the 

order of I-Ion'ble Tribunal on 2/11/06 along with the copy of the O.A. but have not dispose 

of the representation of the petitioner till today and have not communicated it to the petitioner 

nor has stepped up the pay of the petitioner although the same was vatted by the Accounts. 

By this the respondents has intcntiona!y and deliberately disregarded the order of the 1-Jon'ble 

Tribunal and intentionaly did not comply with the said order which, in humble submission of 

the petitioner amounts to contempt of the Hon'ble Tribunal. 

This petition is filed bonalide and for cause of justice. 

Under the circumstances explained above the 

petitioner most humbly prays that the Hon'ble 

Tribunal maybe pleased to issue notice to the 

respondent in this petition to show cause as to 

why proceedings for contempt of court shall 

not be initiated against him for willful 

disobedience and negligence to comply with 

the order of this 1-loii'blc Tribunal dated 29/9/ 

2006 in O.A. No. 241/06 and after hearing the 

parties pass any otherorder as this Hon'ble 

Tribunal deems fit and proper. 

AND for this the petitioner shall ever pray. 



/ 	 (CI 

A F111)AVFI' 

l)ulal Kanti I )cb aicd about 62 ycars Son ol' I ,alc Annada Charan Deb a rcsident_ol' 

Doll l3liawan, Lumbding Kalibari Ex., Crew Controller/Loco Inspector under SEE/Loco/ 

LMG do hereby solemnly a l'lrm and say that statements made in paras I to 5 oi the petition 

are true to my knowledge and belief. And I have not suppressed any material facts. 

jU\\d idi I 

29 /4/() '7  

I )Cj)011Clit 

iclenti lied by me 

Ad v oca IC So lenin lv a f'li rmed and sworn in be lore 

me this the 16th clay of.January 2006 at 

(u\vahati b'eiiig 

Eclentifled b) ,  Shri .... 

Advocate 

Advocate 
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DRAFT CHARGE OF CONThMPT 

The alleged cantemners have violated and deliberately neglected to comply 

with the direction in order dated 20.9.06 of the Central Administrative Tribunal s  

Guwahati Bench, in O.A.No. 241/06 and thereby committed contempt of the 

Hon bie Tribunal for which they deserve to be punished under the law of contempt. 

F' 



LH RAL /\DMINISTRA1 JVI: I RIBUNAL 
(UW/\l IA I 	fl[NCI 

0 ri.qJ ri I App Ii ca lion No 24 1 o f 2006 

Dale of Oidcr Tins,7 the 20th day.  of Sephember, 2006 

1HF HON'I3LF MR K V SACH[DANANDAI V1( I ChAIRMAN 

5hii I L)t.' 1 A I 1(an(U ieb 
Ex Cr' COfltfoHer/10r() ir'spcclor 
Under SSOLOCOAmG 
Lumdiny Kalibarj. 	 S 

. Pu k.rp r (Doli, I3hawa,i ) ................................
'Appt i cant:. 

Dy Advocate Shr. 	N lamuti. 

- Versus 
 

1. 

 

The Union of Ilidja 

	

IS 	 Represented by ithe General Manager 
N.F.Rajlway; Maligaon  
Guwahatj.  

i. 	
• 	: 	 . 

I1visional Railway tanager (P) 
LUmd'Lng Djvjcjoii 

	

• 	 •"• 	

'' ,I,• 	 Lurndiny. 

• 	 Respondents. 

J L Sarkar, Railway Standing Counsel 

I 	 OR P ER LORAL) 

e a 1)P1.  :i cn t 'hs ret i. red '1 rom ;e rv.i cc un(Ie r the 
r';pctn LOUo .Insctor on 31 . 1.2. 2()ni arid ac(.oI'd I rig to 

him', I rum 01. (ii .1996. the pay of the Ra i.lwy employees was 

fi)(cd ;is.per the recomniejid.tjoii of tf)e 5' Pay Commission, and 

the appi. .i cant ew others are g I hi riq tess salary t hart 

	

• their j uirio rs 	On representation 	th6 A:cotjn 1.s and fiince 

Winq 'cii rcj 5teppj nq up the pay of the employees Incitiding 

A 

V 

• 	 ..'. 



A  
r* .  

1.11(11. 	I)  1 	I he 	ip()1 J. (_ji1 t_ 	S I. ('n) EtflJ 	U 	of 	i I 	ry 	() I 	Iii 	I Ill I () I 

ii Ice 	i i i i i €'ty 	Sri. 	I IJ:I)flg5h(I 	CHIc titH) 1 1 y 	we; 	I IkeH 	np 	hO 

appi I ( II1t ' S CP.iC WflS not 	(.OIIS I(Ir'I ti 	tI 	fl 1(1(1  r 	eetiI dl tutic 

on 26. iu. 204 and 4..10,  2005, 	whi. 	 not: yet 	been 

cn'is rderd 	arid 	disposed 	of 	ii ifi 	 I III 	(It J.gi nit 

Aplica lion. 	. . 	. 

2. 	Heard Mr. ':'SN .Tamuli, learned counsft for t'h 

dppU ,tnt and D r. J L Sarkdr , teamed Standing counsel for 

the PUwys 

• 	3. 	Whi the ma t:t.e r came tif) to r L1(JIfl.i.SSJ.Ofl, c.ounset for 

the d)pl.J cant. submits that since Accounts and Finance Wing 

ol he respondents has already vetted and approved slepping 

• 	up of pay vlde. AnnexureB letter dated 29.10.2002 he will be 
'I 

sdti.sfi.ed ..'i.f. a. direction is issued to the second respondent. 

tO . conside r arid dispose 01 the t epte5CllI,d LionS of the 

app1 i can I w1 Lii a speaking order and I I found c ligi hi e 10 

(tI I I h h, ;v I I (ounse I I or I lie i e 1)On(h n I uItn I Lild I 

- 	
I ( 	II1Il(Ii 	h 	'' 	o 	CL P( t. ' (ill 	I 	t(II)I I ll(j 	SU( It 	("OUr Se 	u I 

I on 	lie fur I her submits that. s i n .  e the appti( tlfl I has 

retired he may be directed to fOrward a COpY, of this 0. A.. 

and also the copy o'fthe representations so fil,ed by him to 

the respondent atithor.it' forthwith. 

Coriside ring the submissions made a above and in 

the interest of ,  justice I d i r e c t the 	for ward a 

Copy of this O.A. 	I. as the tepr'eseiit:atJonS already 

filed by him to tim. second I"eSpondc!Ii I forthwith in any case 

w ihii 10 days f roni .  today. On rece 'I t.. of the same the seconc 
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vfl ly 	h( 	F 	CIll( 	t c. i i I 	an I 	 fl 	V II 	1 I 	considur  

nd 	uispose of 	i H 	r epi eseiiLit ions 	H' 	s 4kiny 	üî d. 

C 	CJU1flIUI) $ ( 	i1 	)t,q 

 

the 	SIT1( 	to 	th(1 	applibant 	wi 	hlfl d 	time 	frmc 

ionUi thet cfter 

I he On qi n a 1 .  Applu d t 1 on 	is Aj sposed of 	as 	c3bOVC 

In 	I H 	ci rcUlnstdncrs 	I_here 	is 	no order 	asto 	cot S 

bd/VICL. 	CIltIhIAN 

/ 
• 	. 	• 	 •i',• 	\ 

• 	? 	 •',' 	. .. 	 S. . 	 . 

'.".Ii 	 S..  •. 	 .,.. 

........ .................... 
S . 	 S  
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To 
H I. ytj:LoiaJ. [ai1way Manaqer 

Lui !,n(J Div':iion, 
LUnLLtrj. 

Sir, 

I am suhmittthq some Papers of C1TL ADMINIsTi:TIvm 

TRIL]u1.:L GUW%H1TI DENCH ORDER of 20th.. September/2006 in 3(three) 
t3]it: 	fli onc; 

 
with O,A,-214 of 2006 in 18 (Eighteen) Shoots End 

0..-241 of 20OG in 19(Nlnteen) Sheets, Total 40(Forty) Sheet for 
your wLr3posal please 

Pleae acknowledge receive and oblige. 

Date 	02/11/2006, 

MEYU7! 	4(Forty) sheets. 

Yours faithfully, 

L 	k 

(S]u:j Dul a]. Kanti 1)01:) ) 

i. Loco Inspector/L]ICJ, 

Kalibarl Pukurpar, 

( Doll 1:3 h a wan) 

P.O._ Lurnding, 

Dist- Nagoon, 

State As s am. 

FIN - 782447. 



File in Court on 

CourCer. 

m THE CENThAL iDMflUsTRAflVE ThIBUNAL GUWAHATI BENCE 

GUWAHATI 

C.P, Now 11/07 

in 

0. J. NO& 24i/0 

Shri flulj. Fqmntj leb 	4 
Vs 

Shri LP. ngh 	-, 

Cmpiiance of ørdex dated 20.942006 

in 0.A. Now 241/20066 

The respondent in the above case post respectfull7 

1. 	That the respontient has gone through the continpt 

petition and has Understod the contents 'threof, 

2, 	That the matter relate to past period and is a 

ease for fixation of pay in reference to Sth Pay Cossion 

Recominendatjon with refereice to pa7 of junior. The proposal 

was discused was misplaced. For all these reasons there 

has been some dclay in passing the fInal order. The 
answering respQent 	 hs f'UIl r0ga1'd 

for the Eon'bje TrIbunal. There is/was no Intentional 
negligence in complying with the Uon'ble Tribunalts order. 

Co ntd. , 
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}Iowever, the answering resorent apoilses for the 

Unintentional. delays 'The applca:nt has teen sent a copy 
of the order of fixation Of p7. 	• 

• Copy of .the orer dated 

or fixatIon of 

pay is encised as Annexure4. 

3. 	Thnt in the •circumsterces explaincd above, the 
Honthle TrIbunal may be pleased to close tj& contempt 
petItIon. 

AffIdavlt• s.... P/2 

•Contd,.... 



a 	• 
a. 

a 

BEFORE THE NOTARARY: KAMRUP AT GUWAHATI 

-A F F I D A V IT- 

 Shri K. P. Sinqh aged about 35 years, Son of Kh.DlnamaniSinah, resident of 

GM Office, N.F. Railway, Maliaaon do hereby solemnly affirm and state as follows:- 

That I am working as Denutv Chief Personnel Offlcer/RRC Contemnor No. 1 in 

the instant Contempt proceedings and as such am acquainted with the facts and 

circumstances and being Contemnor No. 1, I am to swear this affidavit for sell. 

That the Deponent begs to state that as the Contempt proceedings is pending 

before the Central Administrative Tribunal, Guwahati Bench and as such this affidavit 

will be filed before the Court referred to above. 

That the statement made in paragraphs 1 to 3 are true to my knowledge, and 

those made in paragraphs are true to my information being matter of records which I 

believe to be true and I sign this affidavit on this 	the day of November 2007 at 

Guwahati 

Identified by 	
All 

Deponent 	. 

Advocate 	 Solemnly affirmed and declared by the 
Deponent before me who is identified by 

Advocate on 
this _______ th day of Nov' 2007 at 
Guwahati. 



Northeast Frontier Railway 

No. E128311 ILM(Stepping Up of Pay) 

To, 
Shn Dual Kanti Deb, Ex. CC/LIILMG 
Doll Bhushan, Phukirpar, 
Kalibari Colony, 
P0- Lurnding, Dist- Nagaon, (ASSAM) 

Office of the 
Divil.Rly.anager (P) 

Lumding. Dtd. 30.10.2007 

Sub :— 
Compliance with the Hon'ble CAT/GHY's order Dtd. 20.09.06 
passed in OA 241 /06 (Dulal Kt. Deb) - VS - Union of India & 
others. 

Ref :— Your representations dtd. 26.08.2004 & 04.10.05. 

Your above mentioned representations were gone through in compliance with the 
Hon'ble CAT/GHY's order quoted above & found that you are entitled for stepping up of 
pay to the extent of the pay of your junior Shri Hirnangshu Chakraborty, Ex. PRC/MLG. 
Accordingly, your pay in scale Rs. 6500-10500/- have been stepped up from 15.08.96 
and onward to the extent of yourjunior Shn Himangshu Chakraborty under CME's office, 
MLG in scale Rs. 6500-10500/ vide GM(P)/MLG's Memo. No. Ef283/1/LMStepping up 
Pay) dtd. 17.10.2007(copy enclosed). The preparation of arrear bill is underprocess. 

This is for your kind information please. 

1-7 

 

1-1 1 	 rTy 

&sjbhaska Aduan 

\T P. Rly,, Lwd 

11 ty(war °  
APOJII/LMG 

for Divil.RIy.Manager (P) 
N.F.Rly: Lumding 

 

(44PH?SoijowdICom 

(IIVA 



No. E1283111LM(Steppflg up pay) 
Copy forwardedfor thformalion & në.cessaiy aclion to: 

FA&CAO/MLG 
Sr.DMFiLMG. 
Dy.CPOIHQ. 	S 
DRMP)fLMG 
DFMILMG S 
DAOTLMG 
Bill Clerk(E)1 EMILMG& 	.2: 

Dealing Qerk(E)ILMG 

 

ZJbh$ Adhik2lt 
3A9& .2 

01- • 	 S  
NORfflEAST FRONTIER RAILWAY 

MEMORANDUM 
1956 

In tenns of extant provision of Fifth Pay Commission rule, the pay of Shii D.K.Deb, Ex.CC uder 
DRM(P)ILMG in scaleRs. 6500-10500/- is stepd up from 15.08.96 & onwardto the extent of 
pay of his junior Siui Hinianshu Chakraborty, Ex.PRC under ME's office Maligaon, in scale Rs. 
6500-10500/-. 

Name & 	t ...Pay  already 	xed Pay step upto the Name & 	I Pay ilx & drawn 

Designation & drawn 	. extent of pay of Designation of 
of senior PRC Junior person. 

P!S0lL 
Shri Rs.7 100 1-w.e.f. Rs. 8100/ w.e.f Shii Hliiianshu Rs. 81001- w.e.f 

D.K.Deb, 1.1.96. 15.8.96 chalifaborty, 15.8.96 

Ex.CC Rs3300/-w.e.f Rs.83001-w.e.f 'Ex.PRC Rs. 8300/- w.e.f 
1.4.96 1.8.97 1.8.97 
Rs.75001-W.e.f Rs.8500/-w.e.f 'Rs 8500/- w.e.f 
1.4.97 1.8.98 ' .1.8:98 
Rs3700/- w.e.f Rs.8700/- w.e.f Rs 87001- w.e.f, 
1.4.98 1.8.99 1.8.99 
Rs.79001- w.è.f. Rs.8900/- w.e.f Rs. 8900/- w.e.f 
1.4.99 	. 1.8.00 1.8.00 
Rs.8100 1- we.f Rs.9100/- w.ei. Rs. 9100/- w.e.f. 
1.400 1.8.01 1.8.01 
Rs.8300/- w.e.f. Rs.9300/- w.e.f Rs. 9300/- w.e.f 
1.4.01 1.8.02 1.8.02 
Rs.8500/- w.e.f Rs.95001- w.e.f Ra. 95001- w.e.f 

1.402 1.8.03 1.8:03 
Rs.8700/ w.e.f VR w.e.f VRw.e.f 

14.03 31.12.03) 31.12.03) 

This has been vetted by FA&CAOIENGA vide endorsement dt. 17.10.07 and approved 
by competent authority. 

S 
I 

I 

(Anvita Sinha) 
Sr. Personnel Ofticer/Mech 
For General Manager (P) 

Maligaon, dt. 17.10.07 

@ jo 
For General Malu*r ). 

c 	 >)S 
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2 MIsc Petition Io  3. .Contempt FetIti:',zi No.  

	

.4 	 / 	P. 

App1icnt'(Sr 	 VSUnion of India & CIrs 

Jtcvoc,t0 for the Al , 3.1cnt(S) 

kclvocte for the flosponi t (s) .. 
;1H 

3.7.2007 	Post On 26.7.2007* in the meant 
pplicant 

 . 
 vin sut the affidavit in correct fonn 

1nd order. 
 

	

V. .. 	 V  

bb/ 	 I 	 V1ce-Cham,i 

22.8.2007 

	

	DrJ.Uatk, 
V 
 learned. IcoiIway 	V  

Standing counsel wanted to ascertain the 
position regoiding COMPR , '~nce oI the order 

V 	 of this Tribunag• 

Post on 25.9.2007. 

V  ViceChajrn,an 

	

V 	 V 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

Or;iq.i.Iui ( Appi .i,catiofl No. 241 of 2006 

Date o Ijrder: This, the 20th day of September1 2006. 

THE HON L.L..E MR. K.V.SACHIDANANDAN, VICE CHAIRMAN, 

S h ri Du 1 1 Kalkti 
Ex. Crew Controijer/LOCO Inspector 
Under SSE/LGCO/LMG 
Luniding Kal ib ri. 
Pu c&rpa r (boll Bhuwn Applicant. 

F By Advocate Shri S.N.{amUti. 

- Versus 

1, 	The Union Of 
Represented by 'Ur ,  General Manager 
N.F.R iiiwuys, Mil ioaofl 
Guwahti. 

2. 	Divisional Ra:i lway Manager (P) 
Lumdiftçj DiViiou 
Lumding. Respondents.. 

By Dr.J.L.S3rk)r, R;ilway Standing Counsel- 

SACUIDANANDjJL::t.AiL  

The appI .1 cwi t has retired from service under the 

• 	respondents as I.oco Inspector on 31.12.2003 and according to . 

him, from 01.0i.1JYG the pay of the Railway employees was 

fixed as per the rqcominendatiOfl of the 5th Pay Commission and 

the applicant and few others are getting less salary than 

their juniors. On repr esentatiOli, the AccoUntS and Finance 

Wing vetted steppflu up the pay of the empl-oyee including 
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that of the applicant. Stepping up of salary of his juniorS 

like namely Sri HirnangshU ChakrabortY was taken up but 

applicant's case was not considered. He made representations 

on 26.10.2004 and 4.10.2005, which• have not yet been 

considered and disposed of., Hence, this Origifll 

Application. 

Heard Mr. S.N.Tamuli, learned counsel, for the 

applicant and Dr.,L.Sarkar, learned Standing counsel, for 

the Railways. 

When the matter came up for admission, counsel for 

the applicant submits that since Accounts and Finance Wing 

of the respondents has already vetted and approved stepping 

up of pay vide Annexure-B letter dated 29.10.2002 he will be 

satisfied if a direction is issued to the second respondent 

to consider and dispose of ' the representations of the 

applicant with a speaking order and if found eligible to 

grant the benefit. Counsel for the respondents suL,mitS that 

respondents have no objection in adopting such course of 

action. He further submits that since the applicnt has 

retired, he may be directed •to forward a copy of this O.A. 

and also the copy of the reprusentations so filed by him to ,  

the respondent authority forth.iith. 

3. 	Considering the suhnissions made as above and in 

the interest of justice I direct the applicant to forward a 

copy of this O.A. as well as the representations already 

filed by him to the second' respondent forthwith in any case 

within 10 days from today. On receipt of the same' the second 
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/ respondent 	or any other 	competent 	authority 	shall 	consider 

and 	dispose of 	the 	representations 	by \ a 	speaking 	order 

communicating the 	smiic to the applicant within a 	time 	frame 

of three months thereafter. 

The Original. AppUcation 	is 	disposed of 	as 	above. 

In the circumstances 1  there is ncr order as to costs. 
- --- - -----• 
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